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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, Sir. 

(b) Since the Indian firm failed to make 
timely repayment to USAID authorities, 
the Punjab Government, acting on tbe mort-
gage deed executed by tbe firm, took pbysl-
cal possession of the assets of the firm on 
9.4.67. However, the Punjab GovernmeDt 
could Dot take any further step. to fIID the 
factory as some parties had taten the Issue 
to the court. 

(c) Yes. Sir; but the payment made for 
macblnery Imported througb a USAID Loan 
was S 2.3 million. 

(d) A number or ca.es wbich bave a 
beari nl on the working or the factory are 
peDding before courts. Any actioD to 
reopen tbe factory has to take into account 
the bsues involved in the cases pending in 
the Law Courts. The Punjab Government 
bave reported that they are seriously consi-
dering means of actlvising the ractory. 

Increase in nnmber of Parliamentary 
CODstituencies and AlteratioD In 

Reser,ed CODstltueacle!l 

*578. SHRI SHRI CHAND GOYAL I 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whetber Government propose to 
increase the number or Parliamentary Con-
stituencies for the various States and Union 
Territories for tbe 1972 General ElectioDs 

(b) whether Government propose to 
alter some of the reserved Constituencies; 

(c) whether the DelimltatfoD Commls-
,Ion has beeD directed to do that job ; and 

(d) If so, the prOlre •• made so far? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SARI GOVINDA 
MENON) I (a) No, Sir, 

(b) It mly be oec:ssary to make some 
adjuilments and alteration. in the seats at 
present reserved for Scheduled eastes and 
Soheduled Trlbos, both in the House of the 

People and ID the State Leslolatlve 
Assemb:ies, as and when tbe Scheduled 
Castes and Scbeduled Tribes Orden 
(Amendment) Bill is passed by the Parlia-
meDt. 

(c) No, Sir. Tbere Is DO DelimitatloD 
CommissioD iD existence. 

(d) Does DOt arise. 

$ale of Fake Railny Receipts t. 
Businessmen 

*579. SHRI RAM KISHAN GUPTA I 
Will the MIDister of RAILWA YS be pleased 
te state: 

(a)wbether it Is a fact that cases of 
seiling fake Railway receipts to bulneumen 
for using them as genuIne documents for 
taking delivery of consignments are IDcreaslnl 
day by day; 

(b) If so, tbe number of sucb casco 
registered during 1969-70 OD all the Railway; 
Zonewise ; and 

(c) the stepts taken or proposed to be 
taken to arrest the culprits? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). InformatloD 
Is belog collected and will he laid on tbe 
Table of the Sabba. 

(c) A statement showing ateps takeD to 
pard against delivery of good. on forged 
railway receipts is laid on tbe Table of tbe 
Sabba. 

The following steps are being taken on 
tbe Railways to guard against delivery of 
goods on forged railway recelpb I 

(a) The name of the forwarding station 
is printed on tbe Invoice boob, to 
tbe extent possIble. 

(b) The mODth and year of priDtinl of 
the invoice book Is sbown OD each 
foil of eacb book. 

(c) The existIng r':.I05 reprdlng lend-
Ing of Through Invoices by post Is 
rillidly enforced. 




